IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDZRABAD

0.A.ND.1076/95

Botween: Date of Order: 13.2.96.

Smt.M.Chiranjeevi

f..ﬁpplicant:

A nd

1. The Senior Divisional Personnel 0fficer,
South Eastern Railuay,
¥hurda Road.

2. Tha Divisional Railway Managsr,
South Iastern Railway,
Khurda Road .

3. The Chief Personnel Officsr,
South Eastern Railuay,
Garden Reach, .
Calcutta = 700 043,

4. The Gensral Manager,
South rastarn Railuay,
Garden Reach, .
Calcutta = 700 043,

ST &}
« s sRaspondents,

Counssl For the Applicant : Mr.B.Cajendra Reddy
Counsel for the Respondents Mr.\e.Bhimanna, Addl.CSSC,.
CARA M1

THE HOMN'3LE SHRI R.RANGARAJAN : MEMBER (A)

contd) ..




To

1.

2

3.

4.

6.
.
8.

YLKR

 One, copy to Mr.B

The geniur Oivigional Personnel OfPicer,
South [Eastarn Railuay,
Khurda Road.

Tha Diyisipnal Railay Managaer,
South Eastern Railuay,
Yhurds Raod,

The Chief Perso
South Eastern R
Garden R=ach, .
Calecutta - 700 043,

The General Managar,. . ' .
south {astern Railuay, Garden Reach,
Calcutta = 700 043

nal 0OPficer,
iluayp

™ w

One copy to Mr.V|Bhimanna, Addl.CGSC,CAT,Hyderabad,
dne copy to Libr‘ry,EﬁT,Hyderabad:

Ons spare copy.

Ga jandra Reddy,Advocate, CAT,Hyderabad.



0,A,No,1076/95 o Date of Orders 13,32,96

JUDGEMENT

X As per Hon'ble Shri R.Rangarajan, Member (Bdmn,) X

& -

This OA isfiled praying for a direction to the
respondents herein to consider the case of tne'apﬁlicant
for appo:mtment of her son MeNagabhushana Rao on compassionate
ground in accordance with the Railwsy‘aoard s letter Ro,
ENG 1I1-84/RC-1/26, dated 18.4,85 for the post for which
he is eligiblé;[‘The appiicéht,is the widow of 8ri M,Ramaswamy
who died on 24.7;8,1 while working as a Shunter, Loco-Shed,
*+ Palasa, SuE;Railway under the jurisdiction of Rl, The
applicant states that as her son was minor at the time of
the death of her husband)f:pplied for compassionate “appoiﬁﬁ-—
ment for her second son some time in the year 1987 which was
rejected by letter No,P/R/EA/OT/Gr.C, dated 10-8-92, As her
representatn.on was rejected she also appealsd to the General

Manager by her representation dt, 20.8.92 (A-9), Kut it is

12k Ly :
stated that tha —tion has not yet been disposed of /. Tr—
2 In view of the above the following direction is giver—

R4 should diSpose of her representation dated 28.8,92 (%)
expeditiously on the basis of extant rules/instruction and '

intimate the resulg.é\to the applicazii; within a period of 4 month

from the date of communication of this oxder,

3. The 0,A, is ordered accordingly, No costs,

{ R RANGARAJAN )
_ Membey (A)
Dated s 13th February, 1996

J _ (Dictated in Open Court)
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